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:ljcant is absent 
on call. Res.1 continues 
to remain abs ent,AD rethr-
ned after service from R.3 
who is absent on call and 
no Steps taken by them to 
file any cc*inter. Al) not 
yet back from Res.2, 4 and 
5 althigh notice by Re1. 
Post sent to them on 
21.5.03, and hence serv-ice 
treated as sufficient on 
them. Call on 25.8 .03 for 
cinter, if any. 

J.'rar 	ted 7,7.2004 

None appeared for the applicant when 

cllad. no--,-  the applicant in person is present. 

hcre has been no request made on behalf of the 

learned counsel for the applicant seeking an 

adjournment. In view of this, it is not possible 

:) adjourn this matter any further. We have 

hcrd Shri A.K.Bose,learned Senior Standinç 

Counsel appearing on behalf of the Respndc 

and with his aid and assistance, we hays n 

perused the materials 

2yfiling this 

prayed for quashing the irpugncd orders dat 

7.1.2003 and 7.2.2003 vife Annexures-3 Ci 

respectively, i.e., the charge-memo serv 

him by the Respondents and to direct E.cs .No. 3 
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Shri A. -  

Counsol, by filincT a detaiLod counber, h 

disclocd that the competent authority b 

an appropriate order has revoked the suspens 

of the applicant with effcct from 7/11.8 

aliC that bhe disd plinary prceG'in 

since been completed. It has been s 

that the applicant also duly participated 

the 	inquiry arid on receipt of the inqOii 

report, the disciplinary authority has passe' 

orders imposing penalty on the applicant to 

the effect that the applicant has been reduseS 

by two stagos from P.7500-7100/- in the time 

oale of pay of Rs.6500-10500/ for a period of 

two years :ith effect from 1.3.2003. It has been 
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Lh 	 ul not 

earn increments of pay during the period of 

reduction and that on tim expiry of the said 

crjLx:, 

 

thc reduction would have the effect of 

23siOnfl his fürure increment. This order is 

1t Annexure-R/2 to the counter. 

In the aforesaid premises, I cocn of the 
more 

opinion that there remains nothing/in this O.A. 

f3r bcing adjudicated by this Tribunal and 

t2.cc:)re, this -)'.A. is disposed of for having 

bccome infructUous. No co'ts. 
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